IN THE CENTRAL ADMINISTRATIVE TRI BUNA-
PRINCLIPAL BLNUH

NEW DECHI

RA=53/95 in Date of decision 29.9.35

0A-381/1992
Hon'ble Smt..akshmi Swaminathan, Member (J)

Shri Sukhjit Singh,
resident of WZ 202, Krishna Puri,
Gali No.1, Neu Delhi-110018
.. Review Applicant

(Nope for the Rewviesuw Applicant)

Vse.
1, Union of India, through
Secretary,
to the Govt.of India, Mipistry of Homa
Afiairs,
New Delhi.

2., Chief Secretary,
Uelhi Administration,
Alipur Road, Delhi.

3, Directar, Civil Defence,
Home Guards, Training College Complex,
near Shivaji College, Raja Garden,
New Delhi.

4, The Lommandant,
505, Army Base Workshop,
Delhi Cantt.

.. Respondents

jBy Advocate Shri Arun Bnardwaj, \
counssl for tne respondents 1 to 3)

(By Advocate Shri M.K.Gupta, counsel
for regpondant No.4

U RDER (JnAc)

( Hon'ble Smt, Lakshmi Swaminathan, Member ()

This review application No. 59/95 has bean
filed by the applicant secking revisw of the oarder
dated 16.1.1335 in OA No,881/1992,
24 None appeared for the asplicant on the last
date ;i.€e 15.9,1995, But applicants' counsel, Shri
Ahluwalia was heard on 7.,6,1995 when he sought psrmission
ts continue the argquments further, None has appe fa
Ahe applicant 8 appaared far
van taday, Learned counsel for the respondents have

bean heard,
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3 I have carefully perused the review
appiicatisn and considersd the arguments put forward
by Shri Ahluwalia in this case., The revisw application
seeks to re-agitats the matter afresh which has been
deici.jed by order dated 164141995, It is well settled
law that the grounds on uwhich RA can be alloued are
limited t3 graunds provided under Jrder 47 ruls 1,
C2C.i.e, where there is any error apparent on ths
face of the record, or same new evidence has come

ty notice which was not available sven aftar exercise
of due diligence ar any asther sufficient reason to
warrant a review. In a catena of judgments (see
Thungabladya Industries Ltd.v.Gout.af AR.P.(AIR 1964
S«Ce 1372 and Chandra Kanta v.Sheik Habib (AIR 1975

S«C. 1500), the Supreme Court has held that a Review
cannyt be treated as an appeal and the partisgs
allowsd to re-agitate the matter on the same grounds
which have alresady been taken in the ariginal
applicatiin, The so called errors allzged in the
Review petition are noy errors at all but canclusions
based an materials on recoard, If the applicant is
under the apprehension that the decision is wrong,
his remedy lias elsewhere and not by way of filing

Review Application in this Tribunal,

4, In the circumstances mentianed above, there is

no merit in the RA and it is rejected,

(Smt.Lakshmi Swaminathan
Member (J)
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